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ClVIL APPEAL NO. 4188 COF 2001

Heard | earned counsel for the parties.

An application has been filed for disposal of the Civil Appeal in ternms of the settl
ement
arrived at between the parties. W have gone through the ternms of settlenment and ot her docu
ment s
on record and we find that the parties have arrived at a just settlenment. The appeal is acc
ordi ngly
di sposed of in ternms of the settlement arrived at between the parties.

There shall be no order as to costs.




